£ ACT 1 [rai
(TO BE PUBLISHED [N PART IV OF THE DELHI GAZETTE EXTRAORDINARY) 2!-¢8-2#
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

FINANCE (REVENUE-1) DEPARTMENT e
DELI SACHIVALAYA, LP. ESTATE: NEW DELHI-110 m.ml
Sfedinegs

No. P3 (M V/Fin (Rev-1)2020-21/D8- 1V 1 &7 Dated: .QW\,
Notification No. 39/2020- State Tax -

Ne. F-3(31 VFin.(Rev-1¥20202UDS-IV/ - In exercise of the powers conferred by section

148 of the Dethi Goods and Services Tax Act, 2017 (03 of 2017), the Lt Govetnor of Nationul
Capital Territary of Dl o0 the recomenendations of the Council, horeby makes the following
nmendments in the notification of the Guvernment of Natioral Capitl Territory of Delki, in the
WMPMWDM.ILMMMM!&O&ZM.MNMhM
Delhi Gazette, Extraordinary, Past IV, vide No. F.J (253Fin (Rev-[y2020-28/DS-IV/S1 dmed
uzgm-z«m.mlr.-

In th? said notification
(0« Inthe first paragraph, the following proviso shall be inserted, namely: «
“Provided that the said chaes of persons dhall not Include those corponste debtces who
have furnished the statements under section 37 and the returns under section 39 of the
¢ said Act for all the tex periods priar 1o the sppointment of IRP/RP.";

Gi)  for the pamgraph 2, with effest from the 21* March, 2020, the following pangriph
shall be substituted, 1

\e® "B‘M :
’(‘( «2, Reglatration.- The said elusx of persons shall, with effect from the date of

',“ -ppahmmxarlu?l”.hmuedn-mmmnonhecnmndem.nd:hu
be lisble to take a now regisimation (hereinafter referred to as the now reglssration)in each

@fk/ of the States or Union where the corporate debsor was registered earlie, within
AN thirty days o the appointment ¢ the LRP/RE or by 30th June, 2020, whichever is ater: ™

2. ‘This satification shall come Im{»{rcmnmmmos‘moma, 2020,
& i By order and in the name of the
I Lt Governoe of the Ntional Capital Tesritory of Dehi.
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¥ o §3 (31 P (Rev-DIRO20-2VDS IV 1.5/ Dateds K/t ;
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4, mseaary(GAm.Ow&MNCTdDdﬂwiﬁwmunwwwhmdﬁaﬁnm
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Deibi Gazetie Part-IV (E srraondinary) {0 oday”s duie.
3, mAddiﬂnnd wwmmwmﬂmﬁm’.w of NCT of Deihi, Delbta

§ Delhi

6. The Secretary 10 Finunce Minister, Govt of NOT of Delhi, Delki Sachivalayi, 1.P. Esate,
Nﬂ'lDelM N

7. The Additionsl Becsetary (Law), Gavt. of NCT of Delhl, Delki Sachivalays, 1P, Estate,

New Deits
i Th:?.& 10 the Leader of Oppositian. 20, Delnl Legislative Asmmbly, Old Secrewrial,

9. OSDw Chiel Secresary, (Rt of NCT of Deihi, Deiks Sachivalaya, P Fatate, New Defbi
10, Gaard File:
| 11, Websise. "
~z

| ‘ (Sunil Sehgal)
Dy, Secretary 1V (Flmanes)
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No. F.3 (25)Fin um-nmmws-wm Uuted the 20-0%- 2029, vide notification No
1172020-State Tax, unedo-:m-zm.




